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IN THE CENTRAL AD{'IINISTRAITUE TRIBUNAL : HYDERABAD BENCH 

AT HYD EQ AR AD 

0. A. 5 75/94 
	

ot.br  Decision : 17-11-9 

1. J,Ravi Kri5hna 
j. P.Naga].axmi 

P,Nirmala 
Elizabeth Christian 
A.Nagaruna Rao 

5. K.Koteswara Rao 
7. B.Murali Krishna Piurthy 

. C.Karunya 
T.Raghavencira 
G.Koncjaxah 
T.Susheela 
C.Ramana Reddy 
C.Lamj Prasanne 
K.Urna 0ev! 
KP Jalaja Naidu 
E.Uma D6vi 
M.Jagath Kumar 
P,Chandra Sekhnr Rao 
P.Yadagiri 

)fl 	fl 	 W......., 

Ia 

21.I.Sai Babu 
22. V Sr liii vas 
73.M.Najibur Rghmari 
24.P.Ranga Sai 
25.Sarwar Oaig 
26.P.Ramanareing Rao 
27.K.Lael6vathi Kulkarni 
26.Y.Kotesi.jara R, 
29• L • K. 5andhy a 
30.Ramachand9  Kulkarnj 
31.N.Janakiram 

- 	 1. The Sr.Supdt.,, of Post orrices, 
Hyderabad Citi Division at Hyderabad. 

Rndhra Circle, Hyderabad-1. 

3. The Director General (Postal), 
Nou Delhi-1. 	 .. Respondents. 

a 

Counsel forthe Applicants 	 Mr. N5ajd2 Rao 

Counsel tar -  the Ussponcjents 	f1r. V.9hirn2nna,Addl.cG5c. 

CD RAM: 

THE HONBLE SHRI R. RANGARAJAN : tIEMBER (ADMN.) 



2: 

If ultimately LLY flo.8193/93 in C.C.kJo.20847/93 

filed in the Ape:' Court ag0inst the judgment of 

batch c.se O.L..o.81'11'YU and batch are going to 

e disrni,ssed, the aLpliccnts herein also have 

to be given the some benefits of temporary status 
a'Jc' consequcntiaA IJEflCs its thereon that were 

granted to appiidsflts in. O.A.814/40 and batch 

c8se before Ernakuiam Bench reported in 1993 (23)ATC 822. 

0 .A., stands dismissed. if any modified order, 

is going to 11 Nosed ny the Apex Court, the 

aPPliCfl is hc 	 J so en Ut] ed to the benefits 

granted by thc 	iec jucçrient of the Apex Court." 

The arPlicnt in t. ..9 . • now suim1tL that the 

I 	• 	, • , an the ac'vc nLer.L..LC 	O.A. b75/94 15 not ret avent 

in this case. But we arc not sure, what decision is going 

Le Lj.0 rt r' tne s3ao;S.L.P. 

Hence, it is not correct to admit: the review petition as 

In view or the 	the Li .A., is dismissad but 

'±tb-'L'L LUI)jty  is giver to the . :L:cn t to tUe a Review App:li.- 

cati05 ' if so advised ;a± U r the 	 is disposed of by the 

. 	 IL 

The Review APplic:tion is cismissed/ ho costs . 
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4. 	The learned counsel for the respondentc has 

broht to our notice that this O.A. is &qiaarely covered 

by the order in JudgeIw?nt in O.A.962/93dcided on 

18-8-1995 wherein both of uu were parties to that judge-

zent. In that O.A. also the applicants thereii prayed 

for counting of their service etc. o Short Duty Assistants 

for the purpose of qualifying 	 in Jie matter of 

seniority, annual increments, pension etc.on the basis 

of the judgement of ErnkuLarn Bench in a similar batch 

caze, O.A.814/90 and batch reported in 199 (23) AIC 822, 

the batch cases 

referred to above has been stayed by the Apex Court. In 

view of the above, the O.A. 962/93 was disposed of with 

benefit of the judgernent of t',± Ernakulara Bench referred 

to above, provided the Apex Court disrai.-.ses the S.L.P. 

-- 	'--"-''-'- -------------------------------------------------------------------------------- 

ci the batch cases on Uz file: of Ernakularñ Bench. We 

feel that a similar direction can be givenin this O.K. 

also. 

5. 	In view of the above, the following direction is 

given - 

If ultimately SM' No.8193/93 ifl - c.c.No.20847/93 

filed in the Apex Court against the judgernent of batch 

case O.A.No.814/90 and batch are going to be dismissed. 1 
the applicants hercin also has to be givon theisarre benefi 
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of temporary status and consequential benefits thern 

that were granted to I1PPlic?ints in CA 814/90 and batch 

case before Ernakujan t  Bench reported in 1993 (23) nc 822. 

But, if the said S.L.P. are going to be allowed, this 

O.A. 2tands dinmjsed. If any modified order is going 

to be passed by the Apex Court, the. applicants herein 
1 	i.eLlexxts granteci by the modified 

To 

Judgement of the Apex Court. 

6. 	The Q.A. is ordered accordjno1v.  
.rfl 
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The Senior Superintendent of Post Offices, 
}tyderabad City t.viøicjnat Hydorabad. 

The Poatma,atJ3r Generel, 
Mdhra Circle, Hyderabad. 

- 

copy to 14r.N.Saida Rao, Advocate, CA'r.Hyd. 
pne copy to Mr,V0Bhiznanna Addl.CGSC.cAT0 uyd. 
11 Ons copy to Library0  CAT,Hyd. 
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